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Title: Regarding situation arising out of demonetisation of Rs. 500 & Rs.1000 currency notes in the country.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, let us start with the Adjournment Motion....(Interruptions)
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SHRI SUDIP BANDYOPADHYAY : Madam, first of all, you should give thanks to the Congress Party. They have withdrawn their placard about which
you requested in your chamber. We should not be criticized always. We should extend thanks also to the main Opposition Party. They agreed in the
meeting.

Secondly, our party Members also, if you remember, were wearing black shawls. We entered the House with black shawls for recovering black
money from abroad, and we did not stall the House but you directed us to withdraw the shawls, and accordingly, we withdrew the shawls.

Madam, today when the Prime Minister came here, I wanted to make a request to him saying that he is not only the Prime Minister or the Leader of
a particular Party but he is the Leader of the House also. So, if we make an approach that you take a decision that the discussion be held with an
Adjournment Motion which most of the MPs from the Opposition side are asking for Madam, even today near about 300 MPsa€"l cannot tell the
House about the total number&€”sat in a demonstration protest in front of Gandhiji's statue, which was a miracle.

HON. SPEAKER: It is from both the Houses.
SHRI SUDIP BANDYOPADHYAY : Yes, it is from both the Houses.

When there is unanimity amongst major opposition parties and when the Ruling Party has with them more than 300 MPs, what is the harm in
starting a discussion on this issue? We will give our observation and we may start the discussion. With a brute majority, they will win when it comes
to voting. If it does not, that is another thing. But I fervently request you to sit in interaction with the Government and to see that the debate starts
from tomorrow on the Adjournment Motion under Rule 56. ...(Interruptions)
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DR. P VENUGOPAL (TIRUVALLUR): Yesterday itself we expressed our views about sufferings of the common people and the farmers standing in
queues in front of ATMs and banks to get currency notes of lower denomination because of demonetization announced by the Government. We want
a discussion only for that purpose on Adjournment Motion under Rule 56.

SHRI P KARUNAKARAN (KASARGOD): I share the views expressed by the Opposition Leader. It is not just the opposition parties but some other
parities in the NDA itself which are going with us. ...(Interruptions) There are many MPs as well as parties like Shiv Sena and Akali Dal, which are
with us. ...(Interruptions)
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SHRI P. KARUNAKARAN : Madam, the issue is very serious. We have been asking and begging the Chair to direct the Government considering the
seriousness of the demonetization issue. Seventy four persons have lost their lives. It is not a joke. The cooperative sector in Kerala is really in
burning. The Government has taken a wrong decision. ...(Interruptions)



I, therefore, request the Chair to start discussion under Rule 56. ...(Interruptions)
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SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I have only one point to raise. The hon. Prime Minister is agreeable for a discussion and to have a
division among the people through a mobile application. The best forum for having a division is Adjournment Motion under Rule 56 in the House.
...(Interruptions)

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Madam, my party has not given any notice for discussion under Adjournment Motion. But we
would like to say that you sit with the Opposition parties and let the House run smoothly. As you know, ours is a newly carved State. We have got
financial crisis in the State. Some decisions have to be taken in respect of sanctioning of certain funds and because of confusion they are pending.
...(Interruptions) 1 request the Government to come up with certain solution to this issue....(Interruptions)

HON. SPEAKER: Mahtab ji, you have given notice under Rule 193!

...(Interruptions)

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam Speaker, we are not deliberating today on the merit of the decision which the Prime Minister has
taken. We are deliberating on how to make this House functional. ...( Interruptions) Some notices have been given by major opposition parties. Major
Opposition Parties, including the All India Trinamool Congress, have also been agitating that an Adjournment Motion should be taken up for
consideration. The matter lies with you and you have to take a decision. Of course, the Treasury Benches, the Government will also be having a view
on deciding about that motion.

From our party, we have given a notice for discussion under Rule 193 for a Short Duration Discussion. ...(Interruptions)
HON. SPEAKER: Why are you interrupting? Let him speak.

... Interruptions)

SHRI BHARTRUHARI MAHTAB : From our party, we have given a notice for discussion under Rule 193, that is, Short Duration Discussion. There may
be a motion under Rule 184 where discussion can take place on a motion and a division can also be demanded.

There are various ways in which the House can take up the issue for consideration. My request to you, Madam, is let the Government side sit with
the Opposition and decide on the motion on which deliberation can take place. Until and unless we decide amongst ourselves and come to a
conclusion, I believe, you will be also in a difficulty to take a decision. Though all of us will say that you have to take a decision, the onus lies with
both the sides — Opposition and Treasury Benches - to take a decision. So, they should sit down and decide. That is the reason why
...( Interruptions)

HON. SPEAKER: He has every right to say whatever he wants to say.

...(Interruptions)
HON. SPEAKER: Please let him speak. He is also a Member.

... Interruptions)
HON. SPEAKER: No, I am not allowing.

...(Interruptions)

SHRI BHARTRUHARI MAHTAB : I will conclude in one minute. ...(Interruptions)
HON. SPEAKER: Yes, you conclude in one minute.
...(Interruptions)

SHRI BHARTRUHARI MAHTAB : My request to you, Madam, is that as such because of disruption in the House, the House is getting adjourned and
we are unable to take a decision whether we should discuss it under an Adjournment Motion or not. But for last six or seven days, the House is
getting adjourned. The problem here is that a large number of people in the country are in distress and every day the Government is coming out with
certain notification and certain regulations. It needs to be addressed and this is the House where we have to deliberate. Therefore, my request to



both the sides is to sit down and decide what should be the motion on which we will deliberate. ...(Interruptions)
HON. SPEAKER: No.
Shri Prem Singh Chandumajra.

... Interruptions)
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12.15 hours
(At this stage, Shri Ravneet Singh, Shri Kalyan Banerjee and some other hon. Members came and stood on the floor near the Table.)

...(Interruptions)
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HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion from Sarvashri H.D. Devegowda, Mallikarjun Kharge, Kamal Nath,
Sudip Bandyopadhyay, Jyotiraditya M. Scindia, K.C. Venugopal, K.N. Ramachandran, Dharmendra Yadav, Shrimati PK. Sreemathi Teacher, Sarvashri
Rajesh Ranjan, Shailesh Kumar afias Bulo Mandal, Dr. A. Sampath, Shri Jai Prakash Narayan Yadav, Prof. Saugata Roy, Sarvashri Jitendra Chaudhary,
N.K. Premachandran, Md. Salim, P. Karunakaran, Dushyant Chautala and Kodikunnil Suresh on different issues.

The matters, though important, do not warrant interruption of business of the day. The matters can be raised through other opportunities.

I have, therefore, disallowed all the notices of Adjournment Motion.



